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Government of Rajasthan
Law (A) Department
NOTIFICATION

Dated, Jaipur, the 31th July, 1964

No. F. 3(2)-L/64.- In exercise of the powers conferred by clause
(e) of sub-section (2) of section 11 of the Rajasthan Legislative
Assembly (Officers and Members Emoluments) Act, 1956 (Rajasthan
Act No. 6 of 1957), the State Government hereby makes the following
rules, namely :—

The Rajasthan Legislative Assembly Members
(Medical Facilities) Rules, 1964

1. Short title.- These rules may be called the Rajasthan
Legislative Assembly Members (Medical Facilities) Rules, 1964.

2. Medical Facilities admissible.- (1) Subject to the provisions
contained in sub-rule (2), the members of the Rajasthan Legislative
Assembly shall be entitled to the same medical facilities as are available
to the Officers of the State Government under the Rajasthan Civil
Services (Medical Attendance) Rules, 2008* as in force for the time
being, hereinafter in this rule referred to as the said Rules.

*%(2) In their application to the members, the said rules shall be
construed as if for sub-clause (V) of clause (h) of Rule 2 and the Notes
thereunder the following sub-clause were substituted, namely : —

(v) Provision of accommodation, free of charge, in a hospital in a
special ward with a single bed, provided that if accommodation in such
a ward is not available, accommodation, free of charge, in a special
ward consisting of not more than two beds or any deluxe ward
whichever may be available.

*F7(18)Sansad/98 dated, 18/2/2010 with effect from 23.9.2008.



(24)

ST THR
fafer (&) fasmar

fgEar
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HEIT TF. 3(2) TAA./64.- TTEAT fare AT (1fATREAT AT AeEar Hr
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*(3) Supersession of existing rules.- The Rajasthan Legislative
Assembly Members (Medical Facilities) Rules, 1961, are hereby super-
seded.

[F.3(2) Law/64]
By Order of the Governor,
Leher Singh Mehta,
Secretary to the Government.

*Renumbered by Section 4 of F7 (18)Sansad/98 dated 18/2/2010 w.e.f. 23.9.2008
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(3) e At 1 ifAftsa forar SEr.- T a= g geeg
(Rxferear gfaam) faaa, 1961 s8¢ gR1 HfAfsd fhd sia ©1

[TF. 3(2) Te./64]
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